P . ' The 28th November 1957
= No.LJL.aO/S’l/B —The following Act of the Assam Legislative Assembly

_ whieh received the assent of the Governor is hereby published for general
: mformatxon

-

- (Received the assent of the Governeor on the 27th November 1937)

ASSAM ACT XXI OF 1957

THE ASSAM REPEALING ACT, 1957
(Passed by the Assembly)

4 ; Published in the 4ssam Gazette, dated the 4th December 195%}

= An
Act

to repeal the Assam Rural Self-Government Act, 4926

Preamble.—Whereas it is expedient to repeal the Assam Rural Selt-
Government Act, 1926 (Assam Act VII of 1926)

It is hereby enacted in the Elghth Year of the Repubhc of India as
follows :—

1. Short title and commencement.——(l) This Act méy be called the
Assam Repealing Act, 1957,

(2) It shall come into force on such date as the State Government
may, by notification in the official Gazette, appoint.

2. Repeal of Assam Act VII of 1926.—The Assam Rural Self-Govern-

“/“"'é/‘/, ment Act, 1926 (Assam Act VII of 1926), shall stand repealed on and from

the date on which this Act comes into force.

3. Effect of repeal.—Notwithstanding anything contained in Section 2,
all the property including the Village Fund belonging to any Village Autho-
rity established under the Act repealed, shall vest in the Deputy Conimis-
sioner or the Subdivisional Officer, as the case may be, and shall be held
by it in trust, until it is made over in accordance with the order of the
State Government or such officer as the State Government may appoint
in this behalf, to the Panchayat established under the Assam Rural Pancha-
yat Act, 1948 (Assam Act XXVII of 1948) or the Town Committee esta-
blished under the Assam Municipal Act, 1956 (Assam Act XV of 1957)

in the area over which the Village Authority to whom the property belonged
had jurisdiction.

P. C. DAS,
for Secy. to the Govt. of Assam, Leg. and Judl. Deptt.
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